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(Shri Raj Bahadur): (a) Yes, Sir.
The Indian  Airlines  Corporation
Dakota aircraft VT-AUV, which took
EIY from Kumbhigram (Silchar) at

50 hours I.S.T. on 5th May, 1957 on
a scheduled freighter  service to
Calcutta, crashed near Rathibari
Police Station in Cachar District, about
42 miles from Kumbhigram.

(») No definite information about
the cause or causes of the accident
can he given till the report of the
Chicf Inspector of Accidents has bheen
reeerved.

Calcutta-Manga.ore Conastal
Canal

|'Shri Rughunalh Singh:
e, 4( Sari K. G, Deshmukh:
L Shri Bich.unath Roy:

Wil the Minister of Transport and
@omMunications be pleased fo sfate
whether it 1s a fact that a 1500 mile
lons coastal  canal  scheme  linking
Caleutta with  Mangalore is under
cxammution of Governinent?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): The scheme to
provide continuous connection bet-
wecen Calcutlta and  Mangalore by
linkivyr exisling and providing new
canals is under examination by the
Committee on Inland Water Trans-
port set up by the Government of
India,
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PAPLERS LAID ON THE TABLE
NOTIFICATIONS UNDER THE ALL INDiA
Srkvices AcT, 1951,

The Minister of Stale in the Minis-
try of Mome Affairs (Shri Datar): 1
beg to lay on the Table a copy of cach
of the following Notifications, under
sub-scetion (£) of section 3 of the All

India Services Act, 1951:—

(1) Notification No. SR.O. 2735,
dated the 24th November,
1056, making certain amend-
ment to Schedule 1II-C to the
Inthan Polwee Service (Pay)
Rules, 1654,

(2) Notitication No. S.R.O. 75,
dated the 26th January, 1957,
making certamn aniendraent to
the AJl India Services (Pro-
vident Fund) Rules, 1955.

(3) Notification No. >y 348,
dated the 2nd February, 1937,
making certain  amendmonts
to the All India Services
(Lcave) Rules, 1955.

(4) Notification No. S.R.O. 539,
dated the 23rd February, 1957,
making certain amendment to
Schedule III-B to the Indi@ﬂ"
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{Shri Datar.]
Police Service (Pay)
1854,

(5) Notification No. S.R.O. 855,
dated the 23rd March, 1957,
making certain amendments
to the All India Services (Pro-
vident Fund) Rules, 1955,

Notification No. S.R.O. 856,
dated the 23rd March, 1957,
making ccrtain amendment to
the All India Services (Cen-
duct) Rules, 1954

Notification No. SR.O. 1152,
dated the 13th April, 1957,
making certain amendment to
Schedule III-C to the Indian
Police (Pay)' Rules, 1954,

Notification No. S.R.O. 1370,
dated the 4th May, 1957, mak-
ing certain amendment to the
Indian Administrative Service
(Recruitment) Rules, 1954,

Rules,
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Notification No. S..0. 1273,
dated 4th May, 1957, making
certain amendment Lo the
Indian Police Service (Re-
cruitment) Rules, 1934.

(10) Notification No. SR O. 1372,
dated the 4th May, 19357, mak-
ing certain amendments {o
the All India Services (Con-
duct) Rules, 1954.

(Placed in Library See No. S-46/57).
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AMENDMENTS TO CENTRAL EXCISES
RuLes 1954.

The Minister of ¥Finance (Shri T. T.
Krishnamachari): 1 beg to lay on the
Table, under section 38 of the Central
Excises and Salt Act, 1944, a copy of
each of the following Notifications
making certain further amendments to
the Central Excise Rules, 1944:—

(1) Notification No. SR.O. 1040-A,
dated the 8th April, 1957.

(2) Notification No. S.R.0. 1040-B,
dated the 6th April, 1957
(Placed in Library. See No. S-47/57).

MRSSAGE FROM THE PRESIDENT

Mr. Speaker: I have received the
fifﬂbwing message from the Presi-
ent—

“I have received with great
Satisfaction the expression of
thanks by the Members of the
Lok Sabha for the Address I deli-
vered to both the Houses of Par-
lament assembled together on the
13th May, 1957.”

STATEMENT RE. FINANCE (NO. 2)
BILL

‘The Minister of Finanee (Shsi T. T.
Krishnamachari): In the Finance (No.
2) eill, 1957, introduced by me on the
15tk May, 1957, certain increases were
PYoposed on the Custems duty on
neYweprint and Customs and Excise
dutj., on Kerosene. According to the
deciaration made under the provi-
'smr,; of the Provisional Collection®ot
Taxcs Act, 1931, these duties came
G force with immediate effect.

I4 the case of the Customs duty on
NneWsprint as contained in the Fin-
ance Bill which has the effect of
Talsing the cduty this was an error. In
the final conpilation of the Customs
d“j't{es and their incorporation in the
Fingnce Bill, the error seems to have
AriSen from the fact of my having
slated expressty that Customs duty
ON hewsprint should not be raised but
the emphasis seems to have been lost,
I hyve rectified this crror by a noti-
fication issued under Section 23 of the
15;5'{ Customs Act on the 18th May,

{.

In the case of the Excise duty on
Kﬂ‘fc@ne, as the House will be aware,
the duty was raised from 1875 nP
PeT Imperial Galion to 20 nP per
Imperia)  Gallon. The effect of
this fractional increase should not
have gone towards increase in the
retaj] selling price of kerosene as this
additional duty adds sbout one-fifth
of 4 nP or thereabouts to a botile
of kerosene oil. However; the prices
See™ to have been raised and whst





